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CITIZENSHIP (AMENDMENT) BILL, 2003
Title: Discussion on the Citizenship (Amendment) Bill, 2003 (Bill passed)

THE DEPUTY PRIME MINISTER AND IN CHARGE OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI L.K. ADVANI): | beg to move:

"That the Bill further to amend the Citizenship Act, 1955, as passed by Rajya Sabha, be taken into
consideration."
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MR. DEPUTY-SPEAKER: Motion moved:

"That Bill further to amend the Citizenship Act, 1955, as passed by Rajya Sabha, be taken into
consideration."

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy-Speaker Sir, this particular Bill which was first conceived
in the Rajya Sabha and was well delivered upon in the Standing Committee followed by wider range of discussion
by all the political parties is now brought before the Lok Sabha for approval.

The main thrust, as the Deputy Prime Minister has rightly stated, is to ensure certain commitment made by the

Government in the last Diaspora Conference at Delhi which will again commence from 51 to 91" January, 2004. As
such, we do not find any specific objection to the text of the Bill and | would like to read out certain conditions which
have been made in Section 7B (2).

"An overseas citizen of India shall not be entitled to the rights conferred on a citizen of Indiag€”

under article 16 of the Constitution with regard to equality of opportunity in matters of public employment;
under article 58 of the Constitution for election as President;

under article 66 of the Constitution for election of Vice-President;

under article 124 of the Constitution for appointment as a Judge of the Supreme Court;

under article 217 of the Constitution for appointment as a Judge of the High Court;

under section 16 of the Representation of the People Act, 1950 in regard to registration as a voter;
under sections 3 and 4 of the Representation of the People Act, 1951 with regard to the eligibility for
being a member of the House of the People or of the Council of States, as the case may be."
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A similar thing is found in sub-sections 'h' and 'f. It has been stated clearly to clear all the apprehensions
from the minds of the bona fide citizens of India as per the spirit of the Constitution.

Sir, | fully subscribe to the views of the Government and to the views of the distinguished leaders of the Rajya
Sabha who have deliberated on this and have sent it back to the Lok Sabha for its approval. What | am now saying
is not relevant to the Bill, but it has some link.

It was the solemn commitment given by the Government of India to accommodate the overseas citizens of this
specified nation, as has been marked in the schedule, to enjoy the opportunities to a great extent which | think is an
objective view that they should take care to share the intellectual achievements of this country, technological
developments of this country to improve the investment climate of this country and to jointly associate and
participate in the ultimate economic growth of the country.

Taking advantage of this opportunity, | would like to know from the hon. Deputy-Prime Minister as to what had



happened since the last diaspora meeting to this meeting in this direction. We understand we have an Ambassador-
at-Large working in Washington. It has created a lot of confusion. | am told he is looking after this particular desk. |
am not going to discuss his political background. But what | am saying is that investment climate of a country by the
NRIs as such has to be ensured and determined by the Government priorities. They should come as per the
Government priorities.

| know many great scientists of India who have settled outside India for a long time. They, on their own, took the
citizenship of other nations. They often come to India, give lectures, give us advice as to how to do, what to do and
what not to do. But in order to achieve eight per cent growth in the Tenth Plan, as proclaimed by the hon. Prime
Minister, was there any clear interaction of the Government with those NRIs as to which are the areas of the Indian
economy where they can effectively penetrate and participate?

| think this Bill is not merely a Bill to give them a message that we have heard what you have said and we are
accommodating your views as per our law. This Bill has a particular purpose of taking the Indian economy to
greater heights. In the field of atomic research, in the field of scientific research, | can tell you -- the Deputy-Prime
Minister must have more information — that a large number of Indian scientists who later on became the NRIs or
settled in the United States and got the Green Card or later on became American citizens, whom | know personally,
who are great scholars, are contributing to NASA and to its space research in the United States. Will some of them
contribute in our nation's space research programme, ocean development programme? Taking advantage of this
Bill, taking the ambit of this Bill, you can give them all the opportunities that you can offer them.

| can name one scholar. His name is Mr. Mani Bhowmic. In the last twenty years, India has not produced such a
great scholar. His scientific innovation, is being taken advantage of by the Europe. | recommended his name to the
Prime Minister for a distinction. He is a great friend of the President of India. His contribution is enlightning the
entire Europe and the United States. Why should India be deprived of his intellect and his contribution?

Taking advantage of the main objective of this Bill, the Government should take a great step forward to take our
economy to great heights in the Tenth Plan as well as our scientific achievements, our trade promotions, our
technological advancement. Then, it would be a great help to the nation. It would justify the whole purpose.

In the field of sports, when | enquired as to how Jamaica came to World Cup in soccer, and as to how Surinam
performed so well, they said that eighty per cent of those boys are of Indian origin.

Having everything in India, they have grown up and they are developing in the United States of America, France
and London. Now, they are shining there. | said: "Can we take you to our country for this purpose because you are
of Indian origin?" He said: "If you are having Dual Citizenship Act, we can take advantage of the situation.” | found
that the Dual Citizenship Bill is coming shortly. | can tell you that many people of Indian origin, who later on settled
abroad, started contacting me and asking when the amendment would be passed.

Then, | got into another problem with regard to the sports body of the world. They said: "If they take part in your
national programmes and sports, they may have to renounce their earlier citizenship and should apply for the full
citizenship of this country and that would help matters." Many professionals are also agreeing to this point. We are
getting a new opportunity for this. | think that way it will serve a greater purpose for our sports and games.

So far as trade, scientific development and economic development are concerned, | want to know from the
Government whether they have a wider interaction both at the diaspora and other levels also through our
Ambassador-at-Large. What are the immediate benefits that India will get? If the hon. Deputy Prime Minister takes
this House into confidence to share his understanding of the issue, we shall be too happy.

| had also another fear when the Bill was brought forward. | was talking casually. Will those, who are born outside
India before Independence, have any problems? | put this question because | know that the fate of Shri Advani and
myself was the same. We were born in undivided India. Tactfully, those places are placed in Pakistan. So, later on,
| gathered the whole text of this Bill. | discussed with my leaders Shri Pranab Mukherjee and Dr. Manmohan Singh.
They said that there is no fear and nothing of the kind of things is going to happen at all; it is just to accommodate
the overseas Indian citizens. | read the Bill thoroughly. | appreciate the wisdom of the Standing Committee, the
Government in this regard.

| thank the Government for bringing forward this Bill. | have strong confidence that this Bill would contribute to take
India to a greater height in terms of our economy and technological achievements.

With these words, | conclude.
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SHRI P.H. PANDIAN (TIRUNELVELI): Mr. Deputy-Speaker, Sir, | thank you for giving me this opportunity to speak
on this Bill. | am a Member of the Standing Committee on Home Affairs. We have elaborately discussed this Bill in
the Committee.

Sir, this is a welcome measure and through this Bill, the countries which have adopted dual citizenship system have
been given reciprocal acceptance by India. Earlier, there ware eight countries in this list and now we have added
eight more countries. Though Indians are spread all over the world, especially in the United States of America, they
are in very good positions. In those days, people used to say that there is brain drain in the country. Now, it is not
s0. Our people are there in the United States of America and all over the world and they make new discoveries.
India has made a market in the United States of America in the filed of computer technology through our sons of the
soil, and without Indians, America could not have advanced much in the field of computer technology.

Sir, last month | visited Tokyo and | found Indians there also. Our Ambassador said that the Japanese depend on
Indians for development in computer technology.

As | just now said, the Americans are looking forward to getting help from Indians of eminence in engineering also
since we are toppers in the field of engineering in the whole world. This Bill facilitates our sons of the soil to have
dual citizenship rights.

Sir, though they have migrated to foreign countries, like the United States of America and other countries, they have
not forgotten India because they have been brought up and educated in our country. They are helping our country
in earning a lot of foreign exchange. In that respect, though the NRIs are not citizens of India and they work in
foreign countries, they help our country to earn a lot of foreign exchange. Everyday they make new discoveries and
make new achievements in the fields of computer technology and other fields of science. They are at the top in the
field of medical science also and in hospitals of America, people look towards Indian doctors for treatment. They
fare better than American doctors there.

This Bill acknowledges the achievements of our sons of the soil who are settled abroad and it provides for dual
citizenship rights to them. So, | support this Bill.
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MR. DEPUTY-SPEAKER: The question is:

"That the Bill further to amend the Citizenship Act, 1955, as passed by Rajya Sabha, be taken into
consideration."

The motion was adopted.
MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
The question is:

"That clauses 2 to 19 stand part of the Bill."

The motion was adopted.
Clauses 2 to 19 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI L.K. ADVANI: | beg to move:
"That the Bill be passed."
MR. DEPUTY-SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.

MR. DEPUTY-SPEAKER: Hon. Members, as you are aware, in the meeting of the Business Advisory Committee held on 19th
December, 2003, it was decided that the voting on the Constitution (One-hundredth Amendment) Bill, 2003 will be taken up at 3.30
p.m. today. Due to fog, many moming flights were delayed and many Members have been unable to reach Delhi. The Bill being a
Constitution Amendment Bill, 2 minimum number of Members are required, under the Constitution, for passing of the Bill. Therefore, if
the House agrees, we may first take up the consideration and passing of the Indian Telegraph (Amendment) No.2 Bill, 2003 and take
up the Constitution (One-hundredth Amendment) Bill, 2003 thereafter. The time of the voting will be announced shortly.

SEVERAL HON. MEMBERS: Right Sir.

MR. DEPUTY-SPEAKER: ltem Nos. 26!" and 27" will now be taken up together,



